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CEL.MJ A 	ITTIVE TRU— 	EDURE) RULES 

BENCH 	ef 

U.A. 534/93. 602/9, 1146/93, 2260/93, 67/94, 183/94, 
229/94, 238/94 0  1077/94,, 210/94. 

Tuesday*  this the lit, thy of 1ovember, 1994. 

	

- 	COHAI4s 

N'BZ.E MR. JU6TICE C}TTUR 8AW.AMN NAIR, 'VICE CIthIRZIAN 

k)N'BLE MR. P.V. VENKATAKRISHNP&No AJ4INISTRIVE IMBE 

Q.A. 534/93 

M.G. Thulasith. 
S/o p.g. Wunjhikriahna piliai 
Graduate Asistant (Malayslam) 
Government High 4chool e  Xavaratti 
union Territory of Lakshadweep 	 Applicant 

BY Advocate klr. P.V. *)hanan 

vs. 

The Administrator 
Union TerritoZy of 1.aehadweep 
y.a 

The .oirector of Letion. 
Union Territory of Lakshadweep. 
Kavarotti 	 &espondents 

BY Advocate M. M.V.S. Nampoothiri. 

0.A. 402/93 

Aail ..v. 
8/0 N. Vasavan 
Graduate Assistant (Mathematics) 
Government aigh acbool o  1(act, 
Uniofl Territory of Lakahadweep 

Chandran Thettath 
8/o Kuxthikelu T. 
Graduate Assistant (Mathematics) 
Gover'Feflt High Scbol, Minicoy 
union Territory of L.akshadweep 

vijayan K. 	 - 
8/0 nhikrjsbnan 
Graduate AaSiStant (Mathematics) 
Government High Sckwol., Kalpeni 
Union Territory of Lake badweep 	 Al)plicants 

BY Advocate Hre P. V. 

We 

19 The Administrator 

	

-. 	Union Territory of L1aJcakiadweep 
xavdratti 

, 

	

he 'irector of £dtctioa 
•'r 
	 nion Territory oL 1.akshd4weep 	 Respondents 

'8 dvocete Mr. fl.V.8. NempOothiri 

- 

	

1 
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O.A. 26/93 

30 Ailmeshan .K. tWo A(elUn X0 
Graduate Ass isteftt(kiindi) 
Government kiigh School, Kdvar&tti 

29 Chandrasekharan p ep. 
5/0 Appakunhi, 
Graduate Ae$ist.aflt (}Iindi) 
Government ijigh School, yelpeni 

BY Advocate 1W* Po Ve MPhSAUU 

vs. 

The' 'cijni-nistrItor. 
Union 'Territory of Lakshadweep 
Kavaratti 

The ieire tor of Ed%gation, 
Union Territory of Lakehadweep 
Kovaratti  

By Advocate Kra, M.V.S. Naupootbiri 

O.A. 2260/93 

AppI iCcints 

Respondents 

1 • • Amini W° Ge Philip H 
Languge Teacher (Malayalam) GradeII 
Qovernment senior Basic school. Karwrdtti 

2 • C • &aj endran tWo Chohke.na than 
Graduate Assistant 
Government high school, Kavaratti 

3. Shihabunain V.14. 3/0 V.C. ihathmed 1.ethar 
Trained Graduate Teacher(Social &1udie$) 
GovernmefltlIigh 6chooi.. Kavaxtti 

4. Benny I4athew S/c Mathew 
Trained Graduate Teacher(flindi) 
Government High 4cbool o  Kavaratti 

By Advocate M. K4 • Dandapafli 

vs. 

3. Union of India represented by the 
Secretry.GOvernmeflt of India 
Ministry of Hme Affairs,Ziw Delhi 

2. The Aini$trator, 
Union Territory of Laishadweep 
Kavaratti Ialar1d5 

,. The Director of Edication. 
Union Territory of Lak8hcidweep 
Kavaratti 

By Advocate Mr. 14.V.. NanWOothiri 

0.A. 67/94 

P.C. Roy 
Graduate £B$iS tent (English) 
Union rerritory of Lakskiadweep 

• 	By AdVIL4tPe 

Applicants 

Easpondents 

Applicant 

I 

S. 

	 1: 
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vs. 
1. 

1. The Director of £dcation 
mistration of anion Terxitory 

of aakshddweep,Kavarctti 

• 2. Union re.rtitoryof. Lakshadweep 
avaratti represented by its Adinistrator 

3 • Union Of India represented by Secretary 
tinis try of Home Affak B, NOW Delhi 

BY Advocate Mr. M.V.8. iaipoothiri 

OA. 183/94 

C.P. Geetha cVo  C.h. parames1ran 
Te-.cher. J.B • School (Centre) 
Anrott 

Beena P.U. w/o Jacob yarkey 
L,ecturer, t4oG. College,Afldrott 

By Advocate tr. K.P. Dan&lAni 

vs. 

1 9  The Director of jd.CQtOfl 
Administration of Union Territory 
of ..ashtdweep, Kawratti 

2, union jerritory of LashdweeP 
1(avaratti rejresented by its Administrator 

39 Union of India represented by Secretary 
to Ministry of ijome Mi airs, New Delhi 

By Advocate Mr# 14.V.S. NaP)Oothi 

O.A. 229694 

George wilfred P.3. 
parampaloth I3use 
MalipLiram post, 
Karthebm. Cochin"-lO 

By Advocate lw. Ke. Pe Dandapafli 

vs. 

1. The Director of Edcation 
AdmifliStrOfl of Union Territory of 

of LakshadweoP, Kavaratti 

ReBjondentS 

)pl iconts 

Lespondents 

Applicant 

union Territory of LakshadweeP, 
jçavaratti represented by its Adwini3t$tOE 

Union of Inda represented by Secretary 
to ilinistry of ime Affairs, New Delhi 	Respondents 

Advocate Mrs,  14.V.$. Naupoothiri 

PQ 
1.rdkaS1fl . 
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c0.U*t0I1 Territory of Lakshdwee9 
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2. Thomachan K.. 
TGT (&oCial. tuciie&) 
Government kligh 6chQol,llirAiCoy, 
L.akshadweep 

3* i1en i.. Joob, 
T1I (Ph 
Qov ernmeflt High SchoDl 
Mm icoy. Jshadweep 

40 aosily V.0. 
TGT (Hindi) 
Government i8. chooi. 
Minicoy,Lakshac2weep 	 Applicants 

By Advocate K.P. Dandapeni 

- 	- 	vs. 

19 Union of India represented by the 
Secretary,Government of India.. 
Ministty of }me Affairs, 
Ne.wDelhi 

The Adminietrator,Un on Territory 
of Laksdweep,Kavardtti 

The Director of £dc.ation 
Union Territory of Lakshadweep, 
i.avaratti 	 &eSpon1ents 

By Advocate M. 14.V.S. wamjootAiri 

Ok. 10771!± 

C. Lar4ya4an 
Chenal }u8e 
KaliiesSeri P.O. 
Kennuz District"670 562 	 Applicant 

By Advocate M. Ke P. Dandapani 

vs. 

19 Union of India represented by 
the Secretary, Governiflant of India 
Ministry of kme Affairs. 
New Delhi 

2. The Administrator 
union Territory of Lakshadweep 
Kavaratti Island 

39 The - Director of education 
Union Territory of Lakahadweep. 
Kavaratti 	 : 	 Reaponnt$ 

By Advocate We M.V.S. Naxpoothiri 

O.A. 2L0J94 

S (ijitha 	iasikum"r 
Trcind Graduate $indi Teacher, 
GO veriiw t J. B • School, 
MinicOy 

By Advocate Mr • C • Hari1rishan 
> 

.. 



/ 0  
vs. 

1. The £irector of £ducat.ion 
U .T • Of Lakshadweép, xavaratti 

/ 	 2o The Admij2iStrator# 

/ 	 U.T. of Lakshadweep 
- 1(aviratti 

3. Union Of India represented by Secretary 
to Government, Ministry of kome Aff sirs 
New L$lhi 	 Respondents 

By Advocate M. Z4.V.S. Nampoothir 1. 

ETTtR SA (A IN NAIL çJ) :  VICE CLIR)4hN 

Applicants who belong to the mainland, are ,mrking 

as teachers under the Lakshadweep Administration, admittedly 

for long years, though their appointments were atyled adc. 

20 	According to applicants, they were appointed in 

accordance with the rules and it is a misnomer to call, the 

appointment adhoc. They rely on decisions of the $upreme 

Court to contend that long and uninterrupted officiation 

ntils regularisatioa. 

3. 	Respondents woLud submit that a decision has been 

taken by the Government of India to limit regular appointments 

to islanders, with a view to prDteCt them in the special 

circumstance. 8kui Ii.V.S. Nampoothiri appearing for respon-. 

dentS raised an ingenious and attractive argument to the 

effect that such special treatment is permissible as part of 

reservation polio y.  In answer, applicants -s U]. d submit 

that irrespective of other oozLderations diacriminat.on 

on the ground of residence is unconstitutional. ..We.thin1 

that the vernment of India should t*e a looJ at the 

question, whether long yearsof service can be w4d out 

without any consscueüce. They muSt also consider whether 

the policy of shutting out mainlanders or implementing 

• 'res 
•t. 	••• L 7 . 

pe 

ervation creating naoply or 1OO reservation, is 

sible* jp1icnts may make a itaii.ct representation 
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setting out their case before resaondent Union of India, 

within six weeks from today* union of India *hall consiler 

the matter with reference to its Legal and human aspects, 

and take a decision as eX)editiouAy as they find convenient. 

Till such a decizon is taken status qQo as of today will be 

maintained and thereafter, the wetter will be governed by 

such orders as the Governtof India may pass. 

4. 	Application is disposed of as aforesaid. No coats. 

Dated the 1st Novezer, 19940 

P. V. VEZ.ATAKAUSHN 	 CHETTUR SAzcAaIz WIa .(J) 
ADI4INI3T&ATIVE MEMBER 	 VICE CWIRZ1AN 

Kmn 11194 
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